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RE. FATAL BOMB ATTACK ON 
SHRI P. SIVA REDDY, TELUGU 
DESAM    MLA,    ANDHRA    PRADESH 

SHRI MENTAY PADMANABHAM: 
(Andhra Pradesh): Madam, this is a very 
serious matter. Madam Vice-Chairperson 
this is a very serious matter. A number 
of times we have discussed about the in- 
creased violence against the public per- 
sonalities  and   also...{Interruptions)... 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ): Please keep order 
in the House. We are discussing a serious 
matter. 

 

Mr. Ram  Lal Rahi is present in the 
House. Mr. P.M. Sayeed has gone to 
contact   Mr.   Rajesh   Pilot. 

SHRI PRAMOD MAHAJAN (Maha- 
rashtra): We are not used to Mr. Ram 
Lal Rahi 

 

SHRI   MENTAY     PADMANABHAM: 
Madam, on a number of occasions we 
have discussed the issue of increased vio- 
lence in politics and criminalisation of 
politics. If I remember correctly, even 
the Prime Minister was very much con- 
cerned about the increase of violence in 
politics. But unfortunately no party 
which is in power is able to reduce this 
increase of violence in politics or able to 
do anything in restraining anyone over the 
increase of violence in politics. This is 
the concern of the State Governments as 
well as the Centre. 

1 am very, very unhappy to say that 
the Governments which are in power at 
the Centre and in the State of Andhra 
Pradesh belong to the Congress (I) party 
which was instrumental in creating condi- 
tions for increased violence in Andhra. 
Pradesh. I would like to give some 
background with regard to the murder of 
Mr. Siva Reddy, who was one of our 
senior-most MLAs in the State. He was 
a former Minister. He came to Hydera- 
bad from his place to attend the Assem- 
oly session; and in connection with some 
marriage he went to a public place on 
the 7th August and while he was coming 
back with two other colleagues, Mr. K. 
Kala Venkata Rao MLA, and former 
Deputy Speaker of the Andhra Pradesh 
Assembly, Mr. A. V. Suryanarayana 
Raju, they were attacked right at the 
Satya Sai Kalyana Mandapapm wherein 
1000 to 1500 people had assembled. They 
were attacked and bombs were hurled 
weherein Mr. Siva Reddy was killed and 
his two colleagues were injured. They 
are   now  in hospital. 

Madam, before this incident took place 
on the 7th August, Mr. Siva Reddy plead- 
ed in the Assembly to provide him with 
security. The State Government did not 
say anything. Then the Speaker had inter- 
vened and directed the Government that 
he should be provided with all possible 
security to protect his life. This was the 
order   given   by   the   Speaker. 

Earlier to this, in December, 1992, Mr. 
Siva Reddy had approached the High Court 
to direct the Government to provide him 
with security because he did not believe 
the State Government that they would 
provide him with security and feared that 
they would take all possible measures to 
see that he was attacked and killed. That 
was the reason why he had approached 
the High Court in December, 1992. He 
had appealed to the High Court that the 
Governmert should be directed to provide 
him with security. The High Court in no 
uncertain terms had explicitly issued direc- 
tives to the State Government that Mr. 
Siva Redd/ should be provided with 
personal security and wherever he was 
he should be given that security and under 
DO circumstances that security should be 
withdrawn.    Madam, after two months of 
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three months, on 15th or 16th August, 
the Home Ministry intervened in the mat- 
ter of security and had withdrawn the 
security which was provided to him by 
'he State Government in view of the 
High Court's order. This is all preme- 
ditated and in a planned way, the Gov- 
ernment is functioning. This is the 
reason why the Government was actively 
involved in the murder of Mr. Siva Reddy. 
The Government is squarely responsible 
for the murder of Mr. Siva Reddy. I ac- 
cuse the Government that they have been 
planning for the last so many years, at 
least for the last two years, to eliminate 
Mr. Siva Reddy from the political scene 
because they were not able to match his 
political zeal and his public work at a 
political plane. They wanted to liquidate 
him physically. There were a number of 
instances when he was attacked previously, 
also in his home town and home district. 
Somehow or other, he escaped. But, all 
the same, the Government was still doing 
this kind of harassment to Mr. Siva Reddy. 
Ultimately, Mr. Siva Reddy was attacked 
and   he  was  killed  on  7th  August. 

Madam,   two  issues   are  very,  very   im- 
portant  and  this  House  should  take  note 
of those two issues.   One issue   is that the 
spite   of   explicit   orders  from  the      High 
Court, in spite of specific orders from the 
High   Court,   the   Government   failed   to 
protect   Mr.    Siva   Reddy.      They   failed 
to give him adequate protection. The other 
issue  is   that  in  spite   of  specific   instruc- 
tions   from   the   Speaker   on   the  previous 
day,  the  Government  failed   to   give   ade- 
quate       protection   to   Mr.   Siva   Reddy. 
These   are   two   Constitutional    obligations 
of  any  State  Government.   On  these  two 
grounds,  the Government  failed.     There- 
fore,  Madam,  I  accuse  that  the Govern 
ment  in  Andhra   Pradesh   is   not  able   to 
function, is not functioning, in accordance 
with   the  provisions   of   the     Constitution 
and   hence   it  is   liable  to   be  dismissed. 
I  demand  that the Central     Government 
should  take  immediate  steps  and  dismiss 
the Vijayabhaskara Reddy Government in 
Andhra   Pradesh  forthwith,   without     any 
hesitation   or  without  any  delay.    Thank 
you very much. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. M. SAYEED): Madam, may inform 
the House that Mr. Rajesh Pilot would 
be making a statement at 5 O'clock on the 
other matter and this Hyderabad matter 
also. 

SHRIMATI   RENUKA  CHOWDHURY 
(Andhra   Pradesh):   Madam,  we   are  faced 
with   certain   facts.      What  we  are   going 
to discuss and apply our mind to is not   a 
piece of fiction and there is nothing hypo- 
thetical     about it.    Fact  No.   1   is     that 
Mr.   Siva   Reddy  was   an   elected,   sitting, 
Member of the Legislative Assembly    of 
Andhra Pradesh.    Fact No. 2 is that there 
were  several  attempts  on  this  gentleman's 
life in  the past also.  On the  6th August, 
in the Andhra  Pradesh Assembly, the en- 
tire opposition applied to the Home Mini- 
ster to give him adequate protection. The 
Speaker  of   the  Assembly  gave  a  specific 
directions saying that there would be secu- 
rity   arrangement   for  the   gentleman  con- 
cerned.     But   what   has  happened   is,  this 
man  is  killed.    How  is Mr.  Siva  Reddy 
killed?    Where is  he killed?  The  location 
is   the  Capital   of Andhra   Pradesh,     the 
twin-cities of Hyerabad and Secunderabad. 
The actual location is the heart of the city, 
a few metres away from the Chief Minis- 
ter's   residence.     Where   does   the   killing 
take place? It takes place outside a Kal- 
yana   Mantap   where  hundreds   of   people 
were  thronging   to    attend   the    wedding. 
Madam, we bad to apply our mind here 
Do you believe that a man who is going 
to  commit assassination is going  to speci- 
fically choose a place where many people 
are going to congregate in broad day-light 
in the presence of other elected represen- 
tatives of the Legislative Assembly? They 
knew who was going to attend the meeting. 
He was  a man  of  a political  office.  This 
is what is of concern to me. When    the 
Legislative  Assembly  Speaker  on  the 6th 
August,  has given  a specific responsibility 
that this MLA will be protected, the Gov- 
ernment makes no haste, moves in no direc- 
tion to give any protection to this gentle- 
man. Now, we come to the question 'why'. 
Why  does  the Government not give him 
protection?   Why  does the  man  who has 
been   plotting     and  planning  to  kill  this 
MLA for the past two years several attem- 
pts were made on this gentleman-do such 
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a dastardly deed on the 7th August? This 
is were I have to join my colleague, Mr. 
Mentay Padmanabham, in the accusation 
that the people in the State Government, 
in the act of governance, are misusing the 
powers vested in them to settle personal 
scores and liquidate political adversaries. 
1 am forced to say this on the basis of 
a problem that I am facing. Madam, as 
you are aware, on the floor of this very 
House the entire Opposition had united 
and said that 1 was to be fiven protection. 
It is the very same Chief Minister, who 
is now ruling Andhra Pradesh, who was 
then the candidate against me in the Pan- 
yam election and everybody knows what 
the Chief Minister had said during the 
Panyam election when he had gone back 
to Rayalas?ema. He had made catego- 
rical accusations and statements and had 
questioned my character. He had even 
questioned the character of the people of 
Rayaluseema and had gievn threats of dire 
consequences it the people would not ask 
forgiveness from him. Madam, I am only 
making a point here. The Union Home 
Minist?r had siven an assuiance on the 
floor of this House in the presence of the 
entire Opposition that an unqualified pro- 
tection should be given to me as a Mem- 
ber of this august house. But nothing 
has happened, so much so that I have not 
been able to go back to Andhra Pradesh 
this week-end to mourn the loss of a 
colleague, a friend, Mr. Siva Reddy, and 
I was not allowed to go back to Andhra 
Pradesh by my well-wishers who pleacied 
with me to remain here. Madam, this 
has all come about because collectively. 
we have no trnst. we have no confidence 
in the State Government of Andhra Pra- 
desh. Madan;, 1 am asking: what action 
has the State Government taken on the 
merits of this case? How did the intelli- 
gence machinery failed to realise that bombs 
were being brought in to a place 
which is wry close to the Chief Minister's 
house? What motive would any other man 
have to kill this man on that day at that 
particular spot if it wasn't the Govern- 
ment which was pinned down to protect 
this man? Hence, they delayed the protec- 
tion allegedly for a few hours—the alleged 
protection which they were going to 
give— so that they could terminate him 
tad then say, "Oh it is over.". I know for 
a   fact that they have got a hit list. 

 

They have a list in which various names 
have been put and one of them is mine. 
I do not want to have obituary in my 
name afterwards. I don't want to be 
discussed in the way in which Mr. Siva 
Reddy is being discussed afterwards. I have 
a right to live peacefully in Andhra Pra- 
desh as Mr. Siva Reddy had. I don't want 
to divert the issue. Mr. Siva Reddy is a 
victim of political crime; Mr. Siva Reddy 
is a victim of political assassination; Mr. 
Siva Reddy  is a victim of political vendetta 
conducted by people who are sitting in 
the name of governance in Andhra Pradesh. 

SHRI S. JAIPAL REDDY (Andhra 
Pradesh): Madam, I completely concur 
with the pionts made by my colleagues, 
Mr. Padmanabham and Mrs. Renuka 
Chowdhury. The politics of mafiosi is 
increasingly dominating in Andhra Pradesh 
and this phenomenon has gained a new 
dimension after the Congress (I) came into 
pov,er in Andhra Pradesh. I do not want 
to traverse the ground already covered 
by my colleagues. The fact remains that 
Mr. Siva Reddy, who was slain in this 
tragic fashion, had pleaded for security in 
the State Assembly 24 hours prior to his 
death. When he was pleading for secu- 
rity, the Home Minister of Andhra Pra- 
desh had the cheek to say in the Assem- 
bly that protection would not be given 
to Mr. Siva Reddy because he was appre- 
hending a threat from mafia gangs and 
not from Naxalites. The Speaker of the 
Assembly had to upbraid him for that 
and he directed the Government that spe- 
cial and adeauate protection be extended 
to Mr. Siva Reddy. One would like to 
know as to why the Government did not 
provide protection soon after the direc- 
tion was even by the Speaker. Secondly, 
as has been pointed out, Madam, this 
ghastly incident took     place, not within 
2 kms, as Mrs. Renuka Chowdhury said 
but within a distance of a few hundreds 
of yards of the residence of both the 
Chief Minister and the Home Minister. 
And the Home Minister, Mr. Mysoora 
Reddy is   no    good Samaritan.   He   does 
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not have the reputation of a good Sama- 
ritan. And he was a rival of Mr. Siva 
Reddy in the same district and from the 
same area and it is widely believed that* 
Madam, you can well imagine how 
the people of Andhra Pradesh would 
react to a Government which is adorned 
by such a Home Minister. The spontan- 
eous reaction of the people of Andhra 
Pradesh could be judged from the total 
and peaceful bandh that was observed in 
Andhra Pradesh after the assassination of 
Mr. Siva Reddy. T do not know whether 
Home Ministry here has obtained infor- 
mation from the Government of Andhra 
Pradesh on this incident. He was an 
MLA and earlier he had been a Minister. 
Would the Home Ministry like to find 
out from the Government of Andhra Pra- 
desh as to whether it would be willing to 
hand over the case to CBI? The people 
of Andhra Pradesh have absolutely no 
faith—I say this with all the responsibility 
at my disposal—in the impartiality of the 
State Administration. The Chief Minister 
there is from Rayalaseema region. There- 
fore, even he is not, 1 would say, above 
suspicion. 

SHRI P. M. SAYEED: Thanks, you have 
confidence in us. 

SHRI S. JAIPAL REDDY: I would not 
say that, but there I go by the theory of 
lesser evil. Even your evil motives, 1 hope, 
will be attenuated by the territorial dis- 
tance: Therefore. I would appeal to the 
Government of India to see that the matter 
is  enquired  into  by  the  CBI. 

Madam, we are told, the prime accused 
has surrendered in this case. I am sur- 
prised by the alacrity with which the 
Government of Andhra Pradesh arrested 
the prime accused. Do you know why? 
The prime accused is not the real accused. 
The real accused is there in the Cabinet. 
Therefore, it is entirely possible that the 
Government of Andhra Pradesh has got 
the so-called prime accused to surrender so 
that they could flaunt this as a piece of evi- 
dence of their impartiality. Let me tell 
you, Madam, the Government of Andhra 
(Pradesh   is   under   ....... (Interruptions) ......  

*Expunged,  as ordered  by the Chair. 

SHRI VITHALBHAI M. PATEL (Guja- 

rat): Madam, I am on a point of order. 

THE VICE-CHAIRMAN (SHRIMATI 

SUSHMA  SWARAJ): Yes, Mr.  Fatal. 

SHRI VITHALBHAI M. PATEL:     Has 
Mr.   Reddy   given   you   advance   informa- 
tion that he is going to accuse the Home 
Minister....... (Interruptions)...... 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ): He says, he is in 
the Cabinet. 

SHRIMATI RENUKA CHOWDHURY 
(Andhra Pradesh): He has stated the facts 
which   are  given  in  the  newspapers. 

SHRI VITHALBHAI M. PATEL: He 
said  it. 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ): He is not saying 
'Home   Minister'. 

He   is   saying,   he   is   in   the   Cabinet. 

SHRI VITHALBHAI M. PATEL: Ear- 
lier, he was saying it. ...(Interruptions)... 
He is naming the Home Minister. Can 
he   do   it   .......(Interruptions) ......  

THE VICE-CHAIRMAN (SHRIMATI 
SUSHM\ SWARAJ): No. What have you 
said, Mr. Reddy? Let me ask him what 
he  has  said. 

SHRI   VITHALBHAI   M.   PATEL:   He 
is naming the Home Minister. This should 
not     be     allowed   ...(Interruptions)............. 
How can  you allow it?   ...(Interruptions) 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ): Mr. Patel, just listen 
to him. 

SHRI S. JAIPAL REDDY: Let me 
clarify to Mr. Patel that 1 did not make 
any specific allegation against the Home 
Minister of Andhra Pradesh. The fact 
remains that the Home Minister of Andhra 
Pradesh was a political rival of Mr. Siva 
Reddy. The fact remains that the Home 
Minister of Andhra Pradesh on the floor 
of the House resisted the plea for security 
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being extended to Mr. Siva Reddy. All 
the circumstances have led people to be- 
lieve that* it is for the powers that be, 
to inquire into it and fix the responsibility. 
....... (Interruptions).......  

SHRI JAGESH DESAI (Maharashtra): 
The people will feel that he is involved. 
...(Interruptions)... 

SHRI MENTAY PADMANABHAM: 
These   are   the   facts. 

SHRIMATI RENUKA CHOWDHURY: 
It is mentioned in the papers. (Interrup- 
tions). .. 

SHRI    MENTAY    PADMANABHAM: 
Mr. Mysoora Reddy is the Home Minister 
of Andhra Pradesh. That is a fact. (In- 
terruptions)... Mr. Mysoora Reddy on 6th 
resisted in the Assembly providing him 
any security. That is also a fact. (Inter- 
ruptions). .. 

SHRI JAGESH DESAI: Anybody can 
say  like   that   ......    (Interruptions)... 

SHRI MENTAY PADMANABHAM: 
Mr. Mysoora Reddy comes from ihe same 
district from where Mr. Siva Reddy comes. 
That   is   also   a   fact. {Interruptions)... 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ): Mrs. Renuka Chow- 
dhury, please sit down. Mr. Padmanabham, 
please.   (Interruptions)... 

 

SHRI S. JAIPAL REDDY: Madam, I 
am not saying (Interruptions)... All these 
circumstances lead people to believe this. 
(Interruptions)... 

*Expunged  as  ordered  by  the Chair. 

 

 

SHRI VITHALBHAI M. PATEL:    The 

accused has been arrested. (Interruptions)... 

 

SHRIMATI RENUKA CHOWDHURY: 
Then you are compounding the crime. 
(Interruptions)... We want to kow what 
you   are   going  to   do.   (Interruptions)... 

SHRI JAGESH DESAI: They are do- 
ing it only for political purposes. (Inter- 
ruptions). .. 

 

SHRI MENTAY PADMANABHAM: 
We lost a sitting MLA. He is our dear 
brother. What is the political purpose? 
(Interruptions)... 

SHRI JAGESH DESAI: We all feel 
very sorry and we are all agitated. (Inter- 
ruptions)... 
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SHRI JAIPAL REDDY: Madam, 1 
have not made any allegations at all. I 
have referred to a widespread popular per- 
ception ... (Interruptions)... 

 

SHRI S. JAIPAL REDDY: Madam, I 
am only urging ... {Interruptions)... that 
an impartial enquiry be ordered to dispel 
this impression. (Interruptions)... That 
such an impression is there is a fact. (In- 
terruptions). .. 

 

SHRI S. JAIPAL REDDY: This im- 
pression could be wrong. But this impres- 
sion is an existential reality and the Gov- 
ernment of India must act in such a man- 
ner as to dispel the impression or confirm 
the facts The credibility of the Congress 
administration in Andhra Pradesh is at 
the lowest ebb. Therefore, the Govern- 
ment of India needs to act. 

SHRI P. UPENDRA (Andhra Pradesh): 
Madam it was the worst incident that 
took place in broad day-light in the heart 
of the city of Hyderabad. I do not want 
to go to the extent Mr. Jaipal Reddy or 
Mr. Padmanabham has gone in accusing 
the A.P. Home Minister.* 

But the very fact that the Home Minis- 
ter point-blank refused to give additionl 
protection a day earlier and his action of 

*Expunged  as  ordered  by  the Chair. 

withdrawing the security two months ago 
indicate the dereliction of duty on the part 
of the Home Minister.  Suspicion has 
been raised by my hon. colleagues because 
the Home Minister also happens to come 
from the same district, the same area, and 
his followers are involved in the factional 
politics of that district. 

Mr. Siva Reddy was actually asking for 
an appointment with the Chief Minister 
on that day. When he found that the 
Speaker's order was not being carried out 
by the Home Minister he sought an ap- 
pointment with the Chief Minister on that 
day after the wedding to impress upon him 
the need to give him additional security 
and before he could do so he was felled. 
Now the State Government has claimed 
that they have taken action and appre- 
hended one of the culprits suspected to 
be involved in this and the law will take 
its own course. But from the Government 
side we expected the minimum action on 
the political front also. When the Home 
Minister is found to have abdicated his 
responsibility and when he did not take 
action even according to the orders of 
the Speaker. I feel he has no business to 
continue as the Home Minister. Either he 
should voluntarily resign or he should be 
dismissed by the Governor. I hope the 
Chief Minister also will not carry this bur- 
den on his shoulders because & man who 
is deeply involved in factional politics at 
the district level is not qualified to be 
the Home Minister of the State. I hope 
the Congress High Command from here 
will give suitable advice to the Chief Mi- 
nister, if he does not act quickly, to see 
that the Home Minister is removed imme- 
diately. Madam  in the State itself there 
have been many incidents lately, involv- 
ing political figures, public figures, many 
of whom were kidnapped and killed and 
many corporators were also killed. Even 
a high police official of the rank of DIG 
was killed in broad daylight in public 
stadium. Even Naxalite activities are 
still continuing there. There is a complete 
breakdown of law and order in the 
State. The new Chief Minister could not 
control this situation. It is a very serious 
matter which has to be considered both 
by the Central Government and the Par- 
liament.    When   it  comes  the  question  of 
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providing security to our colleague, Shri- 
mati Renuka Chowdhury, 1 also add my 
voice to her demand that she sould be 
provided adequate security. In fact, the 
House itself expressed once on this point. 
The Chief Minister also assured that he 
would provide necessary security to her. 
But even today a Member of Parliament 
is going there without security, whereas 
about 230 Legislators in the State have been 
provided adequate security. Only she 
has been denied the security. It does not 
behove of the Chief Minister to deny this, 
particularly when she was his rival in the 
election. 

When I demand the Home Minister's 
resignation or dismissal I am reminded of 
a similar incident in 1987 when a Congress 
Legislator was killed in Vijayawada. The 
entire House on the left side here demanded 
the dismissal of the State Government 
headed by Shri Rama Rao. He removed 
the Home Minister of his Cabinet and also 
he removed the DGP just for that one 
incident. I hope this Government will also 
emulate that example and take immediate 
action. 
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DR. YELAMANCHILI SIVAJI (Andhra 
Pradesh): Madam, I share the sentiments 
expressed by my colleagues earlier and 
at the same time I would like to add that 
criminalisation of politics is at its worst 
in Andhra Pradesh. As mentioned by 
Shri Upendra, it is a sad commentary that 
more than 3/4th of the legislators are to 
be provided with escorts. It is a fact that 
every day the Andhra Pradesh Legislative 
Assembly is having more number of po- 
lice personnel escorting the Members than 
the Members themselves in the House. 
Stripping of women and parading them on 
the streets is also a fact. I am sorry to 
say that in the presence of the Chief Mi- 
nister in Kurnool recently or in Nandyal, 
a persort went on record saying that Mrs. 
Renuka Chowdhury has to be cut into 
pieces. When one of the correspondents, 
one of the reporters asked the Chief Mi- 
nister, "How about your comment on the 
statements?", the Chief Minister said that 
there   was   nothing   wrong   in   it   and   had  
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Mrs.  Renuka Chowdhury been a man she 
should   have  been   cut  into   pieces   as  per 
the  tradition   of  Rayalaseema.    The Chief 
Minister went thus on record.   Madam, it 
is  time,  if  not  high  time,  that  we  should 
try cutting across party lines, to see that a 
decision  is  taken  and  some  guidelines are 
fixed for all political parties.   Myself and my 
leader, Mr. Padmanabham, appealed to the 
Prime Minister.    We met him one day and 
stated that the Prime  Minister is not only 
the Prime Minister, but he is also the Pre- 
sident of the largest political party in this 
country.    That political party  has a tradi- 
tion.    It is more than   100 years  old.  Let 
the  Congress party  come  out  with  a  de- 
finite  resolution  that a  person with  a  cri- 
minal record will not be given active mem- 
bership  in  the party, that  no person  with 
a  criminal  record  is  going  to  be  selected 
for  an     elected     post...   (Interruptions)... 
The Congress party should come out with 
such   a   proposal   and   convene   a   meeting 
of all the political  parties in  this  country 
to see that it is binding on all the politi- 
cal   parties.     If   the   Congress   party   says 
that it  is  not  going  to   field   any     rowdy 
element in the elections,   no political party 
in   this  country   would   be   daring   enough 
to   say  that   all  the     left-outs  and  all  the 
rowdy   elements   will   be   fielded   from   the 
opposite  side.    So,  let the  Congress Party 
which  is the  largest  party come  cut  with 
a  proposal  to see to it that the criminals 
are eliminated from the political field once 
and  for all.    Unless  this is done,   1     am 
very much  afraid that we may  go  in the 
same   way   as   that  of  our     neighbouring 
countries.    Madam,  whether  Mr.   Mysoora 
Reddy is involved or not, it is a fact that 
the wife  of  Mr.   Siva   Reddy is  going on 
fast   unto   death   from   tomorrow   in   front 
of the Assembly     My demand is that Mr. 
Mysoora  Reddy   who   is   the  main  culprit 

.. .(Interruptions)... 

SHRI MENTAY PADMANABHAM: 
Madam, I would like to mention one thing. 
Mrs. Siva Reddy, the wife of the deceased 
has filed a complaint before the Police 
that Mr. Mysoora Reddy is the prime ac- 
cused, the No. 1 accused, in the murder 
of her husband. It is on record. It is 
with the police- 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ): All right. Yes, Mr. 
Sivaji. you conclude now. 

DR. YELAMANCHILI SIVAJI: I am 
concluding. Madam. 

As Mr. Jaipal Reddy was also mention- 
ing, thanks to the performance of the De- 
partment of Police in Andhra Pradesh in 
catching the culprit. And a similar in- 
cident took place at Vijayawada also a 
month back and the culprits were imme- 
diately brought to book within half-an- 
hour or twenty minutes. So, it portrays 
that the police were aware of the culprits 
even before the incident. The police that 
could capture the culprits immediately 
within half-an-hour could as well have 
done the same an hour before the incident 
and thus could have prevented the incident. 
The police slept over it until the incident 
took place and, thereafter, came into the 
picture and captured the culprit within five 
minutes. So, Madam, it is a fit case to 
show that the law and order situation has 
completely broken down in Andhra Pra- 
desh, and Article 356 shouid be invoked 
there, and President's rule imposed in An- 
dhra Pradesh without any further loss of 
time. 
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THE MINISTER OF STATE OF THE 

MINISTRY OF INFORMATION AND 

BROADCASTING (SHRI K. P. SINGH 

DEO):   Lot of thunder, but no lightning. 

 

 

H; was asked to resign. When he. did 
not resign, he was dismissed by the Chief 
Minister. 
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What right do you have to continue in 
office? 
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THE VICE-CHAIRMAN (SHRIMATI 
SUSMA SWARAJ): Yes, Mr. Gurudas 
Das Gupta. 

SHRI GURUDAS DAS GUPTA (West 
Bengal):   Madam, in my opinion, the deli- 

berate inaction on the part of the Govern- 
ment of Andhra Pradesh is more criminal 
in nature than the criminality of the mur- 
derers. 

Madam, we know how people are mur- 
dered by the mafia gangs because we have 
come across many instances and we know in 
what way the laws of the country are vio- 
lated. But we rarely come across an ins- 
tance where the Government refuses to 
provide security to an elected Member of 
the Assembly even when the Speaker orders 
for the same and even when the High 
Court has given orders to that effect. There- 
fore, in my opinion, the criminality of the 
Government of Andhra Pradesh in its fai- 
lure to provide    security is unprecedented. 

It has no parallel, I suppose, in the his- 
tory of parliamentary democracy in our 
country. Of course, the same was done in 
the case of Mrs. Renuka Chowdhury. But 
she still lives and, I believe, she will con- 
tinue to live despite the intention of the 
Government there. My point is that the 
Prime Minister of the country has a greater 
responsibility because the Prime Minister 
comes from Uttar Pradesh...(Interruptions) 
Yes, Andhra Pradesh. The Prime Minister 
has a greater responsibility because he 
comes from Andhra Pradesh, and the Prime 
Minister has a greater responsibility because 
he is the President of the Party which has 
its own Government in Andhra Pradesh. 
Therefore, the Prime Minister has to 
create a situation where we can believe 
that the Prime Mnister will not play soft 
with the violation that has taken place 
in Andhra Pradesh. The country must 
be given that understanding that the Prime 
Minister is not playing soft, the Govern- 
ment is not playing soft, the system is not 
playing soft. Madam, why I say so? It is 
because, Madam, if this is what is happen- 
ing in Andhra Pradesh with impunity, then 
you can very well imagine what is going to 
happen to the parliamentary system. The 
Assembly has a responsibility in protecting 
the life of a Member of the Assembly, not 
because he is a VIP. The Government has 
a responsibility in protecting him. If the 
Government does not discharge its respon- 
sibility, Madam, then I say the end of 
democracy, the end of parliamentary demo- 
cracy   is   in   sight.    Therefore,   I   do   not 
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demand that the criminals who murdered 
the man should be brought to book. That 
is an elementary demand. But more impor- 
tantly, I demand that the Home Minister 
of the State who has failed to perform his 
job and the Police Commissioner of Hyde- 
rabad city who has failed to execute the 
direction of the Speaker and also the order 
of the High Court must be hauled up- It 
is not a question of taking the thing lightly 
even by this House. If the order of the 
Speaker is taken so lightly, and if the order 
of the High Court is taken so lightly by 
the custodians of law and order, then tell 
me, in what way you are going to protect, 
in what way you are going to ensure the 
implementation of law in the country. 
Therefore, Madam, I demand that the Prime 
Minister should immediately tike the step 
of directing the Governor of Andhra Pra- 
desh to enquire whether it is true that the 
direction of the Speaker was violated. And 
if it is so, it is incombent on the Central 
Government at least to dismiss the Minis- 
ter looking after the Home Affairs there. 
Secondly, it is incumbent on the Govern- 
ment to ensure immediate dismissal of the 
Police Chief of that State. Anything short 
of it... 

SHRIMATI RENUKA CHOWDHURY: 
Chief Minister also. 

SHRI GURUDAS DAS GUPTA: I do 
not say that the Chief Minister should be 
dismissed. But, at least, because the direc- 
tion... 

SHRIMATI RENUKA CHOWDHURY: 
The Chief Minister himself has threatened 
me. 

SHRI GURUDAS DAS GUPTA: ...of 
the Speaker was violated, and the Chief 
Minister deliberately said that nothing will 
be done, if this allegation is true, then 
there can be no scope for keeping that 
Government in Andhra Pradesh, and that 
man must be dismissed immediately And 
if it is not done, then I say, Madam, that 
the Prime Minister will be considered not 
only to be soft, but his inaction will be 
considered to be an act of collusion with 
the  murderer. 

SHRI V. GOPALSAMY (Tamil Nadu): 
Madam Vice-Chairman, I share with a pain- 
ful heart the anguished sentiments expressed 
by Mrs. Renuka Chowdhury and other 
Members of this House over this gruesome 
killing of Mr. Siva Reddy, a legislator of 
Andhra Pradesh and a former Labour Mi- 
nister of Andhra Pradesh Government. 
Madam, the deceased Mr. Siva Reddy with 
his relatives went to attend a wedding cere- 
mony. They attended the wedding cere- 
mony and had lunch there and on their 
return they were attacked with bembs. He 
was brutally murdered in cold blood. The 
place of joy and happiness—the wedding 
hall—suddenly turned into a place of blood 
bath and sarrow. 

Madam, I shall the views expressed by 
my esteemed colleagues that had action 
been taken by the police, had proper pro- 
tection and security been provided to Mr. 
Siva Reddy, his life could have been sav- 
ed. It seems the police people were 
waiting for the time of the attack, and 
they say that immediately two of the ass- 
ailants were captured. Despite the orders 
and the instructions given by the Speaker 
of the Assembly, protection was not given 
to Mr. Siva Reddy. He had lodged a com- 
plaint with the Government that criminals 
were after his blood and that his life was 
in danger. A legislator who is scared for 
his life goes to the Government and pre- 
fers a complaint saying "My life is in dan- 
ger; please provide me security' and even 
men the criminals have accomplished their 
job. This was a very gruesome killing. I 
shudder to read the report that to make 
sure that Mr. Siva Reddy was dead, one 
of the assailants threw a large stone on 
the body which was lying in a pool of 
blood Such a gruesome killing has taken 
place. The wife of the deceased, Mrs. Siva 
Reddy has lodged a complaint accusing the 
Home Minister of the State, and according 
to what was told by Dr. Sivaji, she is 
going to undertake a fast unto death. 
Where is justice and where is law? My 
point is if the Home Minister himself is 
accused, by the wife of the deceased, whe- 
ther they could rely on the Government 
for justice, 

Therefore, if you want to uphold the 
highest traditions of the Congress Party, 
may   I   appeal  to  my  friends     from  the 
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Treasury Benches and ask as to why don't 
they ask the Home Minister to resign be- 
cause he is under a cloud, becuase he is 
under suspicion. When Mr. Chidambaram 
submitted his resignation when a question 
was raised, his resignation was accepted by 
Mr. Narasimha Rao. 1 don't say Mr. Chi- 
dambaram committed any wrong or not. 
I don't know. But when he was under a 
cloud and he tendered his resignation, it 
was readily accepted by Mr. Narasimha 
Rao, the Prime Minister of India. Now 
the Home Minister of a State from where 
the Prime Minister hails is under a cloud. 
The wife of the deceased has lodged a com- 
plaint that her husband was killed at the 
behest of the Home Minister. I would 
appeal to you that if you want to uphold 
prestige and honour, if anything of it re 
mains, let the Home Minister tender his 
resignation. 

My final submission is, because the peo- 
ple have lost faith in the Government since 
long and the Home Minister still continues, 
may 1 suggest that a judicial probe and 
enquiry into the whole episode may be con- 
ducted by a sitting judge. At the same 
time 1 express my condolences to the mem- 
bers of the bereaved family. 

One more important point is that our 
Member, Mrs. Renuka Chowdhury, is und- 
er a threat. She has received many threat- 
ening letters from Hyderabad and Delhi 
and on the floor of the House, the Home 
Minister gave an assurance that protection 
will be provided to her. But till this 
minute, that has not materialised. We are 
gravely concerned about her safety and 
security. In the presence of the Chief 
Minister, if somebody says that Renuka 
Chowdhury would be cut to pieces and 
that is endorsed, in an indirect manner, by 
the Chief Minister himself, I really feel 
ashamed. That person does i:ot deserve 
to sit on the throne of the Andhra Pra- 
desh Government, if it is true. 

SHRIMATI RENUKA CHOW- 
DHURY:   It  is true.    It is on record. 

SHRI V. GOPALSAMY: Therefore, 
Madam. I would request the Home Minister 
to provide proper protection to    Shrimati 

Renuka Chowdhury. When protection has 
been given to more than 200 MLAs in 
Andhra Pradesh, why not for Shrimati 
Renuka Chowdhury, a sitting Member of 
the Rajya Sabha? It is high time protec- 
tion is provided to our lady Member by the 
Union Home Ministry. 

SHRI KAMAL MORARKA: Madam, 
I want to add my voice to what my colle- 
agues have said. Today is a sad day for 
the House. The whole day we have been 
discussing two gruesome incidents which 
had taken place. 

In regard to this particular incident, after 
hearing everybody—I do not know the 
details of this incident—I feel that the si- 
tuation is bizarre. If a sitting MLA can be 
killed before the Chief Minister's house, 
near the Chief Minister's house I do not 
think we should waste so much money on 
our police apparatus. We have been wast- 
ing so much on security, on police, on in- 
telligence. If the intelligence set-up of the 
State cannot be smart enough to find out 
what is happening in the vicinity of the 
Chief Minister's house, I think we should 
have a relook at the whole thing. 

I was surprised at my esteemed collea- 
gues, Mr. Patel and Mr. Jagesh Desai, 
talking about technicalities and saying that 
we should not refer to the name of X or 
Y gentleman. Madam, this is far too se- 
rious a matter. Here, the wife of the de- 
ceased herself has accused the Home Mi- 
nister. I think any rational person, if he 
had been the Home Minister, would have 
resigned first as soon as he heard his name 
being mentioned and then would have en- 
tered the Cabinet again. I do not under- 
stand how anybody can defend the inde- 
fensible. 

I would appeal to the treasury benches, 
through you. Madam. The Congress Party 
has a glorious past. It is high time they 
take some action and keep up certain 
norms of public life. 

Finally, I want to add just one thing. 
Shrimati Renuka Chowdhury keeps on re- 
ferring to the charge that somebody had 
threatened to cut her to pieces. 
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SHRIMATI RENUKA CHOWDHURY: 
1 did not refer. This has appeared in all 
the national dailies  The Chief Minister 
has not denied it.    I asked him  about it. 

SHRI KAMAL MORARKA: We are 
naturally concerned. She is a sitting Mem- 
ber of this House. As you know, Mr. 
Raoof Valliullah, an Ex-Member of this 
House, was earlier killed in broad daylight 
in Ahmedabad. He was the General Secre- 
tary of the Congress (I) and this happened 
in a Congress (I) Government. I am not 
talking of party politics. We have now 
come to a stage where individuals are liqui- 
dated, they are getting each other liqui- 
dated, to settle political scores. This way, 
political activity would come to a halt 
Political process would come to a stop. We 
will not be able to function. The matter 
is far too serious and, therefore, the Gov- 
ernment needs to look into it immediately. 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ):    Shri S. Muthu Mani. 

SHRI S. MUTHU MANI (Tamil Nadu): 
Thank you for providing me this opportu- 
nity, Madam. 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ):   Just two minutes. 

SHRI S. MUTHU MANI: I will take 
only a few seconds. 

The assassination of an ex-Minister of 
Andhra Pradesh, Mr. Siva Reddy, is un- 
precedented. On behalf of my party, the 
All-India Anna D.M.K., I associate myself 
with the sentiments expressed by senior 
Members, Madam Renuka Chowdhury, Mr. 
Jaipal Reddy, Mr. Upendra and others. It 
is a brutal murder. It is very sad and 
surprising to hear that he was not given 
adequate security even after a specific di- 
rective in this regard by the Speaker of the 
Andhra Pradesh Assembly as well as by the 
High Court of Andhra Pradesh. 

I demand, through you, Madam, that the 
Centre should order a C.B.I. enquiry into 
this matter. The Centre should also take 
effective measures to eradicate political 
goondaism witnessed all over the nation. 
In this connection, I suggest that the Cen- 

tre should convene a meeting of all politi- 
cal parties to find a solution to preserve 
morality in politics to some extent, at least. 

I offer my condolences to the bereaved 
family. 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ): Maulana Obaidullah 
Khan Azmi. Just two minutes, like Mr 
Muthu Mani 
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† [   ] Transliteration in Arabic Script. 
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SHRI JAGESH DESAI: Madam Vice- 
Chairman, it is deplorable that in broad 
daylight a sitting MLA has been murdered 
and liquidated. We all feel very sorry about 
that. I convey my heart-felt condolence to 
the  members  of the  bereaved family: 

Madam, if the Speaker or the Chairman 
gives a direction, it is the duty of the person 
concerned to convey it to the Home Minis- 
ter. I would like to ask two questions. 
Firstly whether the direction was conve- 
yed to the Home  Minister... 

SHRI P. UPENDRA: He was in the 
House. 

SHRI JAGESH DESAI: In spite of that 
if the Home Minister has not taken action, 
that is a negligence of the first category, of 
the highest order. If protection was not 
given to the MLA, then I think that Mini- 
ster should be hauled up. 

SHRI MENTAY PADMANABHAM: 
Just one minute. This matter was discuss- 
ed on the floor of the House. The discus- 
sion went on for about 11/2 or 2 hours. 
Even after the Home Minister's consistent 
resistance, the Speaker assured the House 
and also gave directions to the Govern- 
ment to provide security to the unfortunate 
MLA. 

SHRI JAGESH DESAI: In spite of that, 
if protection was not given, then the Home 

Minister should be hauled up and necessary 
action should be taken. About that I have 
no doubt in my mind because if the Home 
Minister is present in the House and the 
Speaker has given a direction, it is the duty 
of the Home Minister to take action on 
that. Therefore, I would like to know 
from the hon. Home Minister whether 
protection was given to the MLA. We 
have doubts in our mind. So, I would like 
the hon. Home Minister to clarify whether 
protection was provided to the MLA, so 
that the doubts could be cleared from our 
mind. 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ): This matter is over 
now. The Home Minister will reply at 
5 O'clock. 

Now Shri John Fernandes will raise a 
matter regarding reported ISI base in Nepal 
to conduct subversive activities in  India. 

RE.  REPORTED    ISI BASE IN NEPAL 
TO CONDUCT    SUBVERSIVE    ACTI- 

VITIES IN INDIA 

SHRI JOHN F. FERNANDES (Goa): 
Madam, there are reports in the press that 
the Pakistani intelligence agency, ISI, has 
established a base to train terrorists and 
spies in the Nepalese capital of Kathman- 
du. It is clear from this that the army 
in sealing the international boundry bet- 
ween India and Pakistan, with the result 
that the Pakistani espionage agency has 
taken  shelter in  Kathmandu. 

Madam, we know that the two countries 
of Nepal and India have excellent relations 
and no documents are required to travel 
from one country to another and there are 
no security checks on the border. I would 
request the Government to see that some 
sort of mechanism is brought in so that 
the nationals of both the countries are re- 
quired to carry passports, if not visas. 

Again, it is mentioned in the same report 
that terrorists and anti-social elements go 
to Nepal and take refuge there. So I would 
like the External Affairs Ministry and the 
Home Ministry to react to these specific 
reports in the press.   Thank you. 


